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CENTRAL ADMINISTRATIVE TRIBUNAL ng RA ;F?;Y
KOLKATA BENCH, KOLKATA ! 1
CIRCUIT AT PORT BLAIR
- No. O.A. 351/01917/2018 Date of order: 21.12.2018
Present ; Hon'ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Shri P.K. Khalid,
- S/o Late K.P. Komu,

R/o Junglighat, - : o
Port Blair Tehsil, South- Andaman :[
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4. The Director, _
Directorate of Transport,
A&N Administration,
Port Blair — 744 101. *

5. The Transport Officer,
‘Bus Terminus,
Port Blair,
A & N islands — 744 101.
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.. Respondents
For the Applicant : Mr. R. George, Counsel
For the Respondents Md. Tabraiz, Counsel

QO RDER (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

In the instant Original Application the applicant has prayed for quashing of

the orders dated 12.11.2018'and 15. 1, 2018 Tin” ‘Which, the applicant, who is a

. K
Special Grade Dnver hadsbeen d:rected to® perform duty in ATR buses and also
r L ‘i. h £, ; fe ‘-}_:\
to, inter alia, |dent|fy,and drive buses to the Workshop, monstor washlng of buses,
,.".5 q \ "‘"’ .,“""" ;,_,w- %h’i:::"' ),
bring back buses to the Bus ‘Termmus gnd :mamg‘am the records kregarding

' 2,
washmg of buses as per the duty chart issued:in tHe order respecttvelyz
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2. :Accordlng to the apphcant*the dutxes of,SpecnaI Grade Bus Drivers as laid
. e SR M M N
down in. the recruntment fules. do not - envnsage coordmatmg, monltorlng or
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attendlng to.any duties’, r:elitlng tg,v;gs?mg ofﬁ?uses\% / ;‘* ‘ j
3. '»{Ld.. Counsel for the, iespo_ndents ,dra;Iv;iour attentson to Annexure A-1 of
' AR | KA 3
fhe sald recrmtment rules’in, which the~foilowmg is stated I /
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“DUTIES' AND RESPONSIBILITIES OF . SPECIALY GRADE £ HEAVY
VEHICLE:DRIVERS™ (B_US DRIVERS) OF .THIS_ MOTOR TRANSPORT
DEPARTMENT' * . T s e /
.‘ |.. e ® . \

The Specral Grade Bus: Drivers shall" carry ouuthe duties of "Vehicle
" Incharge” afid shaIl be respons:ble for the following:-
"m e <

1. Regulating of BuS>Drivers to routes S0, asiensure optimum utilization of

~ Drivers to maintain the Sch&dile™
. 2. To act as a link between Bus Drivers and Station Master, Bus Terminus
/ Transport Officer / Chargeman.

3. To ensure that the movement of vehicle is properly recorded in the log
book.

4. To ensure that the development of defect is lodged in the default book
maintained in the Workshop instantly by the concerned Driver and that
it has been attended to by a Mechanic.

5. To ensure security and safety of vehicles during working hours inside

the Bus Terminus.

To ensure collection of postal mail by Drivers everyday.

To report to his superiors for any false repair reported by Bus Drivers.
Any other work assigned by the Controlling & Supervising Officer /
Assistant Director (Transport).”
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In particular, Ld. Counsel .for the respondents would point out that item 8 of
the duty list refers to any other work assigned by the Controlling & Supervisor
Officer / Assistant Director (Transport) and since the orders (as impugned) have
been issued in accordance with enlisted duties and responsibilities there are no

legal infirmities with the orders issued by the respondent authorities.

4. Ld. Counsel for the applicant submits that the applicant has preferred a
representation dated 15.11.2018 in which he has prayed for directions to rescind
the Respondents’ ‘orders dated 15.11.2018 which, according to him, has been

issued in contravention of the recrwtment rules*s Ld. Counsel for the applicant
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further submits that;’the appllcant would be fairly satlsfn’ed if.a di rection is issued
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to the competent: respondent~au{f6’f'lty to dlquse. of the said rep esentation ina
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5. Accordingly without entenng*rmto the*‘rﬁgrtts*af‘ﬁme matter® and with the
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consent of the part:esﬁ ‘we dnrect the competent"respondent authonty, who is the
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respondent- No. 4, nameiy, the- Directon, Dlrectorate of Transportg A&N
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time bound man‘ner.
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_Admrmstration to examine thearepresentatton da.t‘e#g 15 11 2018, if recenved at his

end, within a penod of{ﬁo:iieeks from? the date of receupt 'o'?‘?a,copy of fhis order
"
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and to dtspose of the §ame wnth reference to the Recrwtm 1 i‘-Z_u'Tes ‘§ applicable
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to the applicant. The decision arrived at shouid be conveyed |n the form of a
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speaking and reasoned order to the apphcant,,.forthwutthsll such time the
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representation is disposed ‘of, no coercive steps’ may be taken against the

. applicant.

B. With these directions, the O.A. is dieposed of. No costs.
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(Dr. Nandita Chatterjee) : (B:dfsha Banerjee)
Administrative Member ' Judicial Member



